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HIGH COURT OF DELHI AT NEW DELHI

[ No. €8 /RulesDHCR019 Dated :03 December, 2019.
|_|

N - Hon'ble the Chief Justice, on the recommendation of the Hon'ble Judges of the
Original Side, has been pleased to direct issuance of the following Practice Direction:

g fresh sui ""itrntmn or other filings in the Ordinary
.5 Jwﬁﬂeﬁm this Court, advance copy of paper
erever uﬂ*edf iﬂ .!ee s&rved aﬂ ﬂlf opposite pnro!/ca n:mret

’;’:;?ﬂuied with an affidavit af the ﬁ!mg caunse&fparaf to the
it the e-mail address at which e-mail has been sent is that of

ed pamu’cm_mscf and that the e-mail has been delivered and
mced back. :Th:z' affidavit shaﬂ aisa set gur the date and tijme.

'_ ﬂmﬂ also specify r}:e actuaf date when the fres!: f lmg is l;a be
I;.s:tedl In case there are defects and re -filings, the final filing to be
accompamed with affidavit of service of e-mail of the fresh date of

- listing.”
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